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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCHJ NEU DELHI

:A no.530/90

SHRI -SUNIL SACHDEVA & OTHERS

UNION OF IfJDIA & OTHERS

SHRI 3»K, SAUHNEY

SHRI SHYAN MOOR DA NX

CQR Ar! I

DATE CF DECl3iaN:23,7.1990

APPLICANTS

VERSUS

RES POKE NTS

ADVOCATE FOR THE APPLICANB

ADVOCATE FOR THE RESPO'-DENTS

THE HON'BLE !^1R . T»3, 03ER01, NE[^3ER {j )

THE HON'k,E FIR, I.K, RASGOTRAf ME!^13ER(A>

oudgementYor/uJ

(Deliuersd by Han'ble F!r. T.3» Oberoij PiGniber (o)

In the present Rp (1516/90) in OA Mo. 580/90. filed

under Section 19.0^ the Central Adrninistrativs Tribunals Act,

19o5j uhs pet.! ci oners hereinj, who are respondents in th L"

have uroed tiiat the entire selection of the TTE/Hsad TCR/cOR

in the rrade of fe.1400-2300 (rpS ) held in Flay and August, 132&.

hauing been cancelled, the. OA, in the present form, is not

maintainablej hauing become infructuous.

2' • No reply to the PIP has been filed, an behalf :;F

the Respondents/crir inal applicants,

n3*-'9 heard Lhe learned counsel for the oetitinne

in this fflp as well as the learned counsel for the orinlnal

applicants*

learned counsel for the orig'inai applicents

empnasised that the very cancellation of the above mentioned

sel/5ction is malafide^as no specific reasons for cancellation
chereof, haue been given by the rcGpondents. The -learned



f i

counsel for tha petitioners in the.HPj on the'o-Dher handj

urgsc] that tho present GA, cannot syruiue any lonoor, hauing

hBcotne inPructuous, fcr the reasons .mentioned in ths HP.

5, ije hauB considered the rival contentionSj as brief

inentioncd abovo, hje have also perussd the DA, the fsP, so fa

as the same are relsuant fcr disposing of ti-ie present riP«

5. • Considering that the oriovance highlichted in the

present CA does not survive any longer, aftor the

cancellaticn cf the selection} as mGntionod in, the p-rosGnt

HP, tho itsslf, doss not survive. The applicant

5!ta 11 j ii c. u e ve r, bo a t liberty t, o 111 ov o a nd u r ne t h h g r i ? va n c

if any, with regard to thie all&gsd malafides, as alluc'ed to,

by th':; loarnsd counsel for tha applicants during argu;n:}nts,

by way of fresh applicacion^ if so advised.

7, As a result of thr forogoing. ths flp is alj.ouod ar

as a rosulc, the- OA is also disposed of, Mith no orders as

ths costs .
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